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Original Application No.1054 of 2002

New Delhi, this the day of December, 2U02

HON'BLE MH.KULDIP SlNGil,41feMiiHH(JUDL)

Shri Inderjeet Khatri ..Petitioner in the KA.

Versus

"• '<• Union of India and Others . . Respondents in
the HA.

O H D K H BY CIHCULATION

The present HA No.5^0 of 2UU2 has been filed

'9 b.' the respondents for review of the. order passed in OA

No. I654/20UX on /O. 2UU2.

2 in the HA the review applicant has taken more

o ^ less the same grounds to argue the HA, which he had taken

Wiiile arguing the OA. While delivering the judgment, all the

grounds were considered. No fresh error has been pointed out

Wiiioh may call for review of the order. Further, the HA does

n->1 come within the ambit of Order 47 Hule 1 CPC read with

H lie 22 (3) (f) (i).of the Administrative Tribunals Act.

'•"v.-

H.i, which is accordingly dismissed.

view of the above, nothing survives in tlie

(Kul dip Singh)
Member (J)

Hakesh


